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Cases disposed of by the High Courts of
Calcutta, Bombay snd Madras

1309. DR. RANEN SEN: Will the Mini-
ster of LAW AND JUSTICE be pleased to
state :

(a) the number of cases which have been
disposed of by High Courts of Calcutia, Bom-
bay and Madras from January 1971 to July
1972, monthwise ; and

(b) the steps taken to expedite the disposal
of cases ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) A
statement giving the information for the period
January 1971 to June 1972 monthwise, is
attached. Figures for the month of July 1972
are not readily available.

(b) During the last five years, the Judge
strength of various High Courts have been
increased from 245 to 324. It is proposed to
advise the State authorities to undertake a
further review of the Judge strength in the
light of the institutions and disposals and the
arrears to be cleared.

A Committee of Judges under the Chair-
manship of Shri Justice J. C. Shah has sub-
mitted a report on the problem of arrcars in
the High Courts. The Committe has made a
number of recommendations for reducing
arrears and for minimising delays in dispen-
sing justice. The rccommendations of the
Committee which are purely of administrative
nature and which do not require amendment
to the rule, statute or law have been commu-
nicated to the State Governments and High
Courts for impl The rec
dations involving amendments to the statute
or law are being examined and decisions will
be taken ascertaining the views of the Judges
of the High Courts and the Supreme Court
and the State Governments.

tion





